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(ii) The JVC was incorporated. pursuanl to ihe JVA. for the purposc ofdevelopment, mining and

ma.keting of coal from the Shankarpur (Bhatgaon Il extension) coal block in fie disrrict -

Surguja of Chhaltisgarh Slale.
(iii) As per the lerms ofthe JVA, al every meeling ol rhe Board ol Directors a! leasl one (l)

direclor represenling CMDC and al least one of lhe directors represenling SMS and Solar
must be presenl lo fulfill the quorum at a Meeting.

(i") However, during the year 2012-13 Bhargaon [l] & llxtension Coal Block had been de-
allocated by the Governmenr of lndia. Minislry ofCoal and CMDC had also sent us an order
for rhe lerminalion of JV Agreemenr vide its lettcr dared July 19, 2011. Accordingly rhe

\\orking of the Company has since been stopped and no board mecring could be held dLrring

this pcriod-
(") The Compan) scnt requesis ro CMDC nomince directors sceking their prior confirmation for

holding board meelings but no confirmalion could be obtained lor holdinS meetings hence no

boad meeting could bc held during this perbd.
Ihe Regislrar ofCompanies. Chhattisgarh forwarded thc compounding applicalion !ide his lettcr No.
No. ROC-C.C./621A/J I Ai20l 5/953 dared I7.07.2015 and lhc same has been treared as Company
Application No. 259i62 I A/CLD/MB/20 I 5.

2. The undersiBned. the then Presiding Olficer, of erst"hile Company Law Board had gone

through the application and lhe repon submined by the Registrar of Companies, Chhattisgarh and also
the submissions made by the Authoriscd Represcntalive at the time of hearing and nolcd lhal
application tbr compounding ol olfencc commitlcd undcr Sccrion 210 oflhe Companies Act, 1956,

merited consideration

l. Accordingly. the offence commi(ed under secr;on 210 oflhe Companies Acl. 1956 as stated

and explained abovc has been ordered on 18.05.2016 to be compounded againsl the lwo Direclors of
the Company on paymenl ofRs. 5,000/- by each.

,1. Subscqucnlly. vide Notification No. A-45011,14i2016'Ad. lV daled 01.06.2016. issucd hy

thc Minislry oi ( orporalc Allairs, New Delhi, the Cenlral Covcrnmenl has consiituted the National

Company Law Tribunal dnd dissolved the erstwhile Company Law Board $.e.i 01.06.2016.

5. The applicants above named have remitted the totalcompounding lees ofRs.l0.000/'rvhh the

newl) constiluled olllce oflhe National Company Law Tribunal, Mumbai Bench i e. after dissolution

oflhe Compan) Law Board.

6. Haling regard lo thc facts and circumstances oflhe casc. lhe olTenoe commilled under scclion

210 ol rhe Companics Acl. 1956 by the two Dirsctors ol thc Compan) namcd above. is hcreby

7. l herefore, Registmr ofcompanies, Chhattisgarh is hereby directed lo take fu(her aclion as

l|.s.\" PttAKASll KL. NlAl{
\lc.rher t.l!(iicir )

tlaled lhis hq\.-,20r?

provided under section 62 I A( 3 )(c)( d) of the Com panies Acl. I 956

Ordercd Accordingly

Lenovo
Typewritten Text
Sd/-




